
CENrRAIJ AD4INIRATIVE TRIaJNAI 
CUTK BECHz CU7T%1( 

A.1G;Y&.*a1LC&IONJj 	 .MOL  
Cttik this the J J day èf Sept.mber/200t) 

Aparty olias Aparty Dehera 	& 0 0 	 ApplicaDt(s) 

Unioa of IMia & Othere 	... 	 eapondent(s) 

(ICR INRJCiICt4S) 

Whether it be referred to rorters or not ? 

Whether it be circulated to all the 3eiches of the 
Ceutral Mairiistrative Tribunal or not 1 

-H 7 
(èOMNATH OM 	 (C .NI1HA) 

M4B (Ju]CIAI) 



I & 

CENrRAL ADMINISTRATIVE TRIøJNA 
CL7PIM1C BEtCH; CUTTX 

tOLNO.2az_CF _2 
Cutt*ck this the 74t, day of 	tember/2000 

CORM* 

THE HON' BLE iF(I SOMNAJ?H SOM, VICE-CHAIaMAN 
AND 

THE HON'BLE 3HR.t C .LWASIMHAZ4, M'1BR (JUDICII4L) 
.. . 

Aparty 4 ias Aparty Behera, 
agad sbat 53 years, 
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P.S. Delaa 
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0* 	 Applicant 

y the Advocates 	 M/, J.N. Mi$hC* 
Arun Mohanty 
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Union of India represented through 
the Genera]. Manager, 
South Eastern Railway, 
Garden Reaeh 
Calcutt.u.43 West Bengal) 

Divisional Railway Manager 
South Eastern Railway 
Khurda Road Division 
At/PO; Jatni, Dist Khurda 

3, 	Senior Personnel Officer (Welfare) 
South Eastern Railway, 
Khurda Road Division, 
At/PO a Jatni, 
Diet a Khurda 

4 • 	D iv isi onal. Personal Cfficer 
South Eastern Railway, 
I(hurda Road Division 
At/PO; Jatsi 
Ojat $ Khurda 

000 	 Respondents 

By the Advocates 	 Mr.D.Ne Mjshra 
Standing Counsel 
(R*ilways) 
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'ORDER 

1 

i ri this Application filed 

by Aparti Behera preying for grant of pension and other retirement 

benef its, the counter filed by the Respondents (Railway Dartment) 

has been ignored by order dated 17.4.2000 • Haiever, Shri D.N. 

Mishra, the learned Standing Counsel appearing for the Respo*dent* 

has been beard and so also Shrt U.N4uiishra., the learned counsel 

for the applicant. 

The applicant, a Gangman retired on superannuation 

on 31.1.1998 on attaining 58 years. His case is though his date 

of birth is 21,6,1945, the Department has treated it as 2,1.1940. 

Though he began his career as a casual labourer in 1961 and has 

been s.rvincj sie then, he has been regularised on 14.10.1989 

and his service from that date only has been taken into account 

and tdeniad pension and other retirement dues on the ground of 

service less than ten years. Actually his age of superannuation 

should have been 60 years. His application in the year 1975 for 

r egul arisation did not yield any result • He thus ci aims that 

his service has to be counted from 1961 and he is entitled to 

pension etc. He is also entitled to receive more gratuity than 

that was paid to him. 

In this Application filed on 23.12.1998, his plea 

for r egul art sati. on with effect from 1961 can not be entertained 

in view of the bar under Section 21(2) () of the Mministrative 

Tribanals Act. So also his plea in regard to change of date of 

birth is hopelessly barred by limitation Under Section 21(1) of 

this Act. 

As to his claim that superannuation age is 60 years, 

no rule or regulation has been filed. Hence this plea Can be 

ignored, 
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4. 	Hence the only point remains to be considered is 

whether be is entitled to sanction of pension and more gratuity. 

His service from 14.10.1988 to3l.1.1998 is less than ten years. 

Ueder Railway Service (Pension) Rules, 1993, a regular enloyee 

will be entitled to pension if he is in regular service at least 

for a period of ten year.. Hence the applicant is not entitled 

to pension. It is not his case that the gratuity paid to him 

has been incorrectly calculated on the basis of his regular 

service from 14.10.1988 to 31.1.1998. Hence he is not entitled 

to any more gratuity. 

	

5, 	This Application fails and is dismissed. No costs. 

ç/ni2. 
v xc 

B .X .SAHOO// 

r —\ •1 9 
(G .NARASIMaAM) 

KMBR (JUDICL1.) 


